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Orders 

0~ No. 196/200~ 

r1r. Kunal Rawat,, Counsel for the applicant. 

Hr. N.C. Goyal, Counsel for the respondents. 

Heard the learned counsel for the 

parties. 

--
?.. This case has arisen out of impugnec'l 

order dated 15.4.2002 (Annexure A/4) by which 

.applicant was transferren from Bus ~tand Post 

Office Alwar to Sub Unit of Alwar Bead 

Office. The learnei.l counsel for the 

respondents has brought to our attention that. 

vide order aated 24. S. 2002, the impugned oro.er 

has been cancelled. Thus the c:ause of actionof 

the applicant does not survive~. 'T'he lea,rned 

counsel for the applic~nt has admi tteil this 

position. 

v 
3. In ~ view of this development, this 

OA has hecome infructuous and is dismissed as 

such. No costs. 

~~ 
(J.K. KAUSHIK) 

k 
(A. P. NZ\.GRATH) 
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